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 PRASAD):
 Table—

 I  beg  to  lay  on  the

 =
 (l)  A  copy  of  Notification  No.

 8.0,  572(E)  (Hindi  and  Englisn
 versions)  published  in  Gazette  of
 India  dated  the  ist  September,
 1972  regarding  management  of
 Messrs  Diwan  Sugar  and  General
 Mills  Private  Limited,  Sakhoti-
 Tanda,  District  Meerut,  Uttar  Pra-
 ‘desh,  under  sub-section  (2)  of  sec-
 tion  8A  of  the  Industries  (Deve-
 lopment  and  Regulation)  Act,  1951.
 [Placed  in  Library.  See  No.  LT-

 4089/72).
 (2)  A  copy  each  of  the  follow-

 ing  papers  (Hindi  and  English  ver-
 sions)  under  sub-section  (1)  of  sec-
 tion  6I9A  of  the  Companies  aAct,
 1956:

 (i)  (a)  Review  by  the  Gevern-
 ment  on  the  working  of  the  Hin-
 dustan  Salts  Limited,  Jaipur,  for
 the  year  1970-71.

 (b)  Anriual  Report  of  the  Tin-
 dustan  Salts  Limited,  Jaipur,  for
 the  year  1970-71  along  with  the
 Audited  Accounts  and  the  Com-
 ments  of  the  Comptroller  and
 Auditor  General  thereon.  [Placed
 in  Library.  See  No,  LT-4090/72)

 (ii)  (a)  Review  by  the  Gov-
 ernment  on  the  working  of  the
 Sambhar  Salts  Limited,  Jaipur,
 for  the  year  i970-7],

 (b)  Annual  Report  of  the
 Sambhar  Salts  Limited,  Jaipur,
 for  the  year  1970-71,  along  with
 the  Audited  Accounts  and  the
 comments  of  the  Comptroller  and
 Auditor  General  thereon.  |Placed
 in  Library.  See  No,  LT-409i/72].

 8.47  hrs.

 MESSAGES  FROM  RAJYA  SABHA
 SECRETARY:  Sir  TI  have  to  re-

 port  the  following  messages  re:eived
 from  the  Secretary  of  Rajya  Sabha.

 (i)  “In  accordance  with  the  pro-
 visions  of  rule  127  of  the
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 Rules  of  Procedure  and  Con-
 duct  of  Business  in  the  Rajya
 Sabha,  I  am  directed  to  in-
 form  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting
 held  on  the  8th  December,
 1972,  agreed  without  any
 amendment  to  the  Industrial
 Development  Bank  of  India
 (Amendment)  Bill,  1972,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on
 the  i2th  December,  1972”,

 (in)  “In  accordance  with  the  pro-
 visions  of  rule  127  of  the
 Rules  of  Procedure  and  Cun-
 duct  of  Business  in  the  Rajya
 Sabha  I  am  directed  to  inform
 the  Lok  Sabha  that  the  Rajya
 Sabha,  at  :ts  sitting  held  on
 the  8th  December,  1972,  agre-
 ed  without  any  amendment  to
 the  Industrial  Finance  Corpo-
 ration  (Amendment)  Bill  1972,
 which  was  passed  by  the  Lok
 Sabha  at  its  sitting  held  on  the
 3th  December,  1972.”

 RE-CORRECTION  TO  UNSTARRED
 QUESTION  NO,  2206

 क्रि  हुकम  बलन्द  कछवाय  (मुरेना)
 अध्यक्ष  महोदय,  अभी  मंत्री  महोदय  ने  ग्राम
 4  (i)  जो  हाउस  की  टेबुल  पर  ले  लिया  है
 उस  के  ऊपर  मूझे  आप  से  निवेदन  करना  है  ।
 मैंने  इस  बारे  में  श्राप  को  पहले  से  लिख  कर  भी
 दिया  इश्रा  है

 ह. ६... क  महोदय  नो,  नो  प्लीज़
 मेरे  पास  नही  पाया  है  ।

 श्री  हुकम  कन्द  कछवाय  :  यह  बड़े
 आराश्चयं  की  बात  है  ।  मैने  लिब  कर  दिया

 हुआ  है  ।

 $

 COMMITTEE  ON  PRIVATE  MEM-
 BERS  BILLS  AND  RESCLUTIONS

 TWENTY-FIRST  ReroRr
 SHRI  G.  6.  SWELL  (Autonvmous

 District):  I  beg  to  present  the


